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Item No. 07         Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 

  
   Original Application No. 606/2018 

          (I.A. No. 163/2021) 
          (In Respect of State of Meghalaya) 

  

 
Compliance of Municipal Solid Waste Management Rules, 2016 and other 
environmental issues. 

 
Date of hearing: 29.02.2024 

 
 
 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 
   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 
 

   Respondent: Mr. R. Nainamalai, Secretary, Forest & Environment Department, 

                         Ms. R.C. Sohkhlet, Secretary, Urban Affairs Department, 

Mr. E. Kharmalki, Director, Urban Affairs Department,  

Mr. M.B.K. Reddy, Addl. PCCF, 

Mr. S.S. Symlieh, MCS, Jt. Secy. Forest & Environment Department, 

Mr. John P. Lakiang, Mission Director, Swachh Bharat Mission  

with Mr. Avijit Mani Tripathi, Adv. for the State of Meghalaya 

Ms. K. Enatoli Sema, Adv. for Meghalaya SPCB 

 
 

 

ORDER 
 

 

1. In this original application, Tribunal is monitoring the issue of solid 

as well as liquid waste management as per orders of the Hon’ble Supreme 

Court dated 02.09.2014 in Writ Petition No. 888/1996, Almitra H. Patel vs. 

Union of India & Ors., with regard to solid waste management and order 

dated 22.02.2017 in W.P. No. 375/2012, reported in (2017) 5 SCC 326, 

Paryavaran Suraksha vs. Union of India, with regard to liquid waste 

management (sewage).   

 

2. Today, matter has been taken up in respect of compliance by State 

of Meghalaya. 

 

3. We have heard Mr. R. Nainamalai, Secretary, Forest & Environment 

Department, Ms. R.C. Sohkhlet, Secretary, Urban Affairs Department, Mr. 

E. Kharmalki, Director, Urban Affairs Department,  Mr. M.B.K. Reddy, 
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Addl. PCCF, Mr. S.S. Symlieh, MCS, Jt. Secy. Forest & Environment 

Department, Mr. John P. Lakiang, Mission Director, Swachh Bharat 

Mission and Counsel for  State of Meghalaya. 

 
 

4. After the previous order dated 18.05.2023, State of Meghalaya has 

filed six monthly reports dated 22.12.2023, 27.02.2024 and 

supplementary report dated 28.02.2024. 

 

 

5. We have examined the reports. From these reports following position 

in respect of solid and liquid waste management in the State of Meghalaya 

is reflected:- 

 

 
 

A. Solid Waste Management 

 

i. Current level of total solid waste generation is reported as 182.50 

TPD and there is no change in this figure as compared to earlier 

report.  

ii. There is a gap of 103.9 TPD in waste processing as 78.6 TPD is 

reported to be processed by various methods like composting, 

Refused Derived Fuel and waste-to-energy. However, quantities 

processed by each plant has not been disclosed including the 

utilization of products and rejects. Further, 30.1 TPD of waste is 

transported to landfill which is not considered as an acceptable 

waste processing method as per MSW Rules, 2016. 

iii. Practically, no legacy waste has been remediated and in 2.88 lakh 

MT of legacy waste, there is an addition of 103.9 TPD of unprocessed 

waste as legacy waste. It has been noted that 1.43 Lakhs MT is to be 

remediated for six urban towns, which means, significant amount of 

legacy waste to the extent of 1.45 Lakh MT will be remaining in other 

towns and this may be causing damages to the environment and 
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public health. It is necessary that proper assessment of waste 

generation and waste processed and that of legacy waste, is done. 

 

B. Sewage Management 

 

i. We find that there is no change in quantity of sewage generation 

reported in the year 2022 and now which is 51.0 MLD. 

ii. There is marginal increase in sewage treatment through FSTPS and 

there is still a gap of 51.0 MLD as was reported in the year 2022. We 

also find that no urgency is felt to shorten the timeline to set up and 

operate STP of 13.915 MLD and the FSTPS. Meaning thereby, 

untreated sewage is contaminating natural streams and rivers. 

iii. During interaction, no clear disclosure is made in respect of in-situ 

remediation and results achieved. Hence, expenditure in this 

direction without yielding results could be futile.  

iv. We also find that the reports do not disclose status of action taken 

as directed in para 35 of the order dated 22.12.2022 to the effect 

that there should not be disposal of fecal matter in rivers/streams 

through pit latrine and special drives should be launched to stop 

such practice in next four months.  

 

6. Therefore, now, State of Meghalaya is directed to file next half yearly 

report keeping in view the above observations atleast one week before the 

next date of hearing by e-mail at judicial-ngt@gov.in preferably in the form 

of searchable PDF/ OCR Support PDF and not in the form of Image PDF. 

 

 

7. List the matter on 05.09.2024 for consideration of report in respect 

of State of Meghalaya. 
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8. For State of Tamil Nadu, the matter be listed on 01.03.2024 as per 

earlier direction. 

 

 

Prakash Shrivastava, CP 

 

 
Dr. A. Senthil Vel, EM 

 
 

 
Dr. Afroz Ahmad, EM 

February 29, 2024 

        Original Application No. 606/2018 
        (I.A. No. 163/2021) 
 JG. 
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Item No. 19  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 606/2018 
(IA No. 163/2021 & IA No. 299/2024) 
(In respect of State of Meghalaya) 

Compliance of Municipal Solid Waste Management Rules, 2016 and other 
environmental issues. 

Date of hearing: 05.09.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

Respondent:  Mr. Amit Kumar, Advocate General & Mr. Avijit Mani Tripathi, Adv. with  
Dr. D. Vijay Kumar, Commissioner & Secretary, Urban Affairs Dept.  
(Through VC) 
Ms. Isawanda Laloo, Director, Urban Affairs (Through VC) 
Mr. R. Nainamalai, Secretary, Forest & Environment Deptt. (Through VC) 
Mr. K.R. Nongrum, Jt. Secretary, Finance Deptt. (Through VC) 
Mr. M.B.K. Reddy, Addl. PCCF (Through VC) 
Mr. J.P. Lakiang, MCS, Mission Director, Swach Bharat (Through VC) 
Mr. G. Chyrmang, MFS, Member Secretary, MSPCB (Through VC) 
Ms. K. Enatoli Sema, Adv. for Meghalaya SPCB    

ORDER 

1. In this original application, Tribunal is monitoring the issue of solid 

as well as liquid waste management as per orders of the Hon’ble Supreme 

Court dated 02.09.2014 in Writ Petition No. 888/1996, Almitra H. Patel vs. 

Union of India & Ors., with regard to solid waste management and order 

dated 22.02.2017 in W.P. No. 375/2012, reported in (2017) 5 SCC 326, 

Paryavaran Suraksha vs. Union of India, with regard to liquid waste 

management (sewage).   

2. Today, matter has been taken up in respect of compliance by State 

of Meghalaya.

3. We have heard Mr. Amit Kumar, Advocate General and Mr. Avijit 

Mani Tripathi, Advocate for State of Meghalaya with Dr. D. Vijay Kumar, 

Commissioner & Secretary, Urban Affairs Dept., Ms. Isawanda Laloo, 
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Director, Urban Affairs, Mr. R. Nainamalai, Secretary, Forest & 

Environment Deptt., Mr. K.R. Nongrum, Jt. Secretary, Finance Deptt., 

Mr. M.B.K. Reddy, Addl. PCCF, Mr. J.P. Lakiang, MCS, Mission Director, 

Swach Bharat, Mr. G. Chyrmang, MFS, Member Secretary, MSPCB 

virtually and Ms. K. Enatoli Sema, Adv. for Meghalaya SPCB. 

4. After the previous order, the six monthly progress report dated 

30.08.2024 has been filed by the State of Meghalaya. 

5. We have examined the report. From this report, following position 

in respect of solid and liquid waste management in the State of 

Meghalaya is reflected:- 

We find that no progress has been made after the last order dated 

22.12.2022 and deficiencies and the gaps in management of solid waste 

and sewage are as under: 

[A] Solid Waste Management 

(i)  There exists a gap in the processing of solid waste to the 

extent of 114 TPD which is adding to legacy waste every day.  

(ii)  There is no disclosure on the utilisation of 94 TPD compost 

and its quality. Further, there is no disclosure on the rejects 

coming out of the process of composting and its disposal. 

(iii)  There is almost no waste processing in other local bodies like; 

Shillong Cantonment Board, Tura, Jowai, Williamnagar, 

Resubelpara, baghmara and other three Town Committees 

and unprocessed waste must be piling up and when dumped 

down the hills and it may be entering in streams.  

(iv)  We find that no characterisation has been disclosed about 

inerts being landfilled to ascertain that no other waste is co-

mingled.  

(v)  It needs to be ascertained in what manner recycling (scrap - 

58 TPD) is being carried out by the Recyclers registered with 

ULBs. 

(vi)  We find that 5.16,951 lakh MT( Total legacy waste : 5.39,174 

minus remediated waste : 22,223 )  of waste is yet to be 

16
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remediated. Further, timelines stretching up to December 

2026 violate MSW Rules, 2016. 

[B]  Sewage Management 

(i)  18.63 MLD black water through septic tanks is either seeping 

or getting mixed with grey water and being discharged into 

rivers/streams and drains.  

(ii)  Performance of existing SBR/ MBBR treating 0.435 MLD has 

not been disclosed and details of types of de-centralised 

plants to be set up are not provided.  

[C]  Ring fence Account 

(i) An amount of Rs 48.53 crores has been ring-fenced and 

expenditure incurred on ongoing projects.  

6. In view of finding of gaps and deficiencies, we form a committee of 

representative of member secretary CPCB and IRO of MoEF&CC to file an 

independent assessment report on sewage and solid waste management 

in light of observations made. The Committee may undertake field 

assessment covering Shillong and other local bodies and also suggest 

viable options to expedite the remediation of legacy waste and setting up 

of DSTPs. The report be filed by the committee through CPCB at least one 

week before the next date of hearing by way of affidavit through e-filing.  

7. Let a fresh action taken report be filed by the State of Meghalaya 

covering the aspects noted above at least one week before the next date of 

hearing by way of affidavit through e-filing.  

8. List the matter on 27.03.2025 for consideration of report in respect 

of State of Meghalaya.  

9. For State of Tamil Nadu, matter be listed on 12.09.2024 as per 

earlier direction. 

Prakash Shrivastava, CP 
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Sudhir Agarwal, JM 

Dr. A. Senthil Vel, EM 

September 05, 2024 
Original Application No. 606/2018 
(IA No. 163/2021 & IA No. 299/2024) 
dv.. 
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Arusex- fr. A

Disf,ri.ct Leve,l Review MeetinF,of Qolid Wastcs ManagenleJrt cor.ryeneQ oI,the 6l Nov 2024

in the Office Cham ber of the Chrirnerson. Smti. R.M. Kurbah. IAS. Distri Mapistrate.ct

East Khasi Hillslistrict. Shillons

A District Level Review Meeting was held relating to the Solid Waste Management of
the Distict under the chairmanship of the District Magistrate , Smti. R.M. Kurbah who

welcomed all the members present.

The following points were reviewed and discussed:

l. The representativc from CEO, Shillong Munioipal Board, Shri. F.B. Chyne, E.E.

Shillong Municipal Board, Shillong briefed the rnembers relating to the status ofthe
sanitary landfill at Marten, he informed that the Senitary L,andfill(SLF) at Marten spans

an area of 15000 square meters and was dcsigned with a total capacity of 1,34,129
tonnes, intended to last for l5 years, Further the construction ofthe SLF at Marten was

div ided into two phases

a. Phase l: Covering approximatgly 6500 square nreters, it has a capacity to hold

up to 53000 tonnes of waste. lt was oflicially handed over to the SMB on 4th

Oct 201 7

b. Phase 2: Covering around 8500 squarc meters, it was designed to accommodate

8l , 129 tonnei of waste. It was oflicially handed to thc SMB on 30th April 2021 .

2, The SMB operates a compost plant with a capacity ol l70 tons per day (TPD) which

was oommissioned in March 2022. Further the SMB has undertaken several initiatives

to improve waste prooessing cfficiency and extend the lif'espan ofthe Marten Landlill
by redur:ing the amount of waste sent there. In 2022 the plant began with an average

processing rate of only about l0I'PD of waste and by 2023 afier the weighbridge

beoarne.df,diiitlorral it processed an average of 5.91 TPD rrf biodegradabte waste and

9.2I fPD ofiiii*ed waste. Currently it processes around 2 I TPD ofbiodegradable waste

and approximately 68'l'PD of mixed waste. All localitics utilizing the SLF have been

mandated to transport only segregated waste to the plant. SMB is improving the quality

and quantity of the waste processed, further reducing thc volume of waste sent to the

landfill and enhancing overall waste managemcnt practices.

3. Plastic rejects from the compost plant are baled and processed into raw refuse-derived

fuel (RDF). 'l'his RDF is transported to cemcnt plants fbr use as an alternative fuel

t
i
I
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souroe, ensuring that non-reoyclable plastic waste is repurposed rather than dumped in'
the landfill.

4, Waste sorters (informal sector) at Martcn operates daily to separate and collect

recyclable materials fiom the incoming waste steam, 'lhis diverts a significant portion

of recyclables away from the landfill, nrinimizing the amount ol'waste requiring

disposal.

5. Due to inefllcient wastc processing in the past, the landfill faced challenges in meeting

its original lifespan. f'lowever, the current measures taken up by SMB- particularly the

increased waste processing at the compost plant, RDI? conversion, and enhanced waste

segregation- are helping to slow down the rate oflandfill filling. These efforts aimed at

extending the functional lifespan of the SLF at Marten and managing its capaoity more

sustainablY.

6. T'he Sr. E.E. MSPCB informed the members that their offrce had carried out various

inspections on the SLF and also issued direction and show cause to the CEO, SMB fbr

compliance.

The Chairperson, aller in depth discussion with all the members present stated

that the OfIice of the Undersigned would immediately write to the Urban Affairs

relating to the proposed new landiill site an at Nonghali in case the original lifespan of
the present landfill is shortened.'l'he Urban Aliairs l)ept being the nodal dept looking

after the various projects sanctioned in the SLF.

The meeting ended with a votc ofthanks from the chair

Smti, R,M, Kurbah, IAS
District Magistratc

East Khasi Hills District
Shillohg

-ttDated Sh)llong the -/ November, 2024.Memo No. EKJ.20/ 6120 I 7 lVol-ll9 5

Copy to :

l. All Members present for infbrmation.

District Magistrate
[:ast Khasi FIills District

Shillong
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ArurexuRe -i-i -n

MINUTES OF THE MEETING OF THE DISTRICT TASK FORCE ON SOLID WASTE
MANAGEMENT HELD ON THE 18TH MARCH 2025 AT 3:O() PM IN THE OFFICE
CHAMBER OF THE DEPUTY COMMISSIONE R. EAST KHASI HILLS DISTRICT

Members present: - Annexed

The subject matter of the meeting was on the NGT's Order for replying of counter affidavit by

the next date, i.e. on the 24th Much 2025. The Chairperson sought a report from the members and

accordingly the following points were discussed:-

1. Representative from Shillong Municipal Board, Shillong informed that the timeline for all the

rectification the present landfill is fixed at December 2025. Since October 2025, many

developments have taken place wih reduction of wastes at the landfill i.e. One Lakh Twenty tonnes

of legacy wastes already removed from the landfill. A status note was submitted by E.E. Shillong

Municipal Board. Shillong.

2. Representative from Meghalaya State Pollution Board, Shillong informed that the public hearing

lor the proposed new Landfill has been fixed on the 2'd April 2025 by the Board. The previous

hearing was obstructed due to objections by the public from the neighbouring villages.

3. Urban Affairs Department has been informed to submit a joint report with Shillong Municipal

Board, Shillong relating to the existing landfill in compliance to NGT Order.

The meeting ended with a vote of thanks from the chair

Memo No. EKJ.20 I 612017 Nol-Vl 09
Copy to:

Smti. R.M. Kurbah, IAS,
Deputy Commissioner,

East Khasi Hills District,
Shillong.

Dated Shillong the I glL March,2O25

Deputy Commissioner,
East Khasi Hills District,

Shillong.

AlI members present for inlormation and necessary action.

SHILLONG.

The meeting was chaired by Smti. R. M. Kurbah, IAS, Deputy Commissioner, East Khasi Hills

District and Chairperson of the District Level Task Force on Solid Waste Management, East Khasi

Hills District who welcomed all the members present.
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ATTENDANCE SHEET FOR THE MEETING OF TIIE DISTRICT TASK
FORCE ON SOLID WASTE MANAGEMENT IIELD ON 18rE MARCH,2025
AT 3100 P.M. IN THE OFFICE CHAMBER OF THE DEPUTY
COMMISSIONER, EAST KHASI HILLS DISTRICT, SHILLONG.

Name and Designation Signature
A

Contact No. E-Mail Address

I
Smti. R.M. Kurbah' DePutY

Commissioner, East Khasi Hills
District Shillon U- qs6b) lsbqL)
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Ofllee Of The
SHILLONG MUNICIPAL BOARD I il::':|'.,#l;$;i""'

i 
e-nruil, smb-nreg@nic tn

8is hop Cotton Road, Shrllottg'79300 l.
hllp:/ / snfi.gou in

lt+*+{tl+til*tt+*ttttrt++ti**+t+lf ***t!l

blcs (B)

Re[use Dcrive Fuel (RDF) (C)

Nssle Pro cessed ot lncinerstion Planl (D)

Nlrstc

MeghalaYa

,ittlr+tl+tt * {' ll +a la * l'}ltl! +t tl'l'li

.ll
1

3

:]4

l

Disposed to SLF

The total waste processed (A+B+C+D) at the Marren waste managemenl facililies in September

24 is 14t TPD rvhile 38 TPD is disposcd of at thc Sl'[: and lbr t'ebruary 25' the total wastc

processed stands at l5{ TPD, rvhile 34 TPD is disposcd ol'al the SLF Etfons are being made to

enhancesoutcesegreS,ation.whichisexpecredtooplimizr'thecompostplant'sefficiencyand

further reduce thc volume of wastc rcquiring landlill disposal'

. Fu(hermore. bio-mining ol lcgacy \raste at lr'tanen cotttmenccd cT n J unc 19' 2A24 '

Quuntily ()lT)
,l

Catlf,or)
t,83.E2:
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t.l0.5t)2

R¤medi&ted (B)

TotIl quanlitY of legucy rvts te ao bc proctsscd (A'B) 6l.l2 0
t_

fL-
Chief Executive Officer

Shi llorrg lv{unicipal Bourd
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Meghalaya State Po$+tion Control Board ANNEXURE - R/8
fotests tr Envirooment Department. 6ove.nmeni: rr v,eqhalaya

'ARo¤N' LumqTngngad, Shilionq 79 101 -1

Website : h ttp: L' megspch . gov r-.

/;-i
r4+: ir15*t ,ttE,&W ZI_._-- msp(b _

NO.NtP(lUi (l( )N - 8i 1009i 102.1,:015 i /f.7
'['o,

ChieI Exiicutive Ot]icer.
Shillong i\trrnicipal R,rard.
Shillons.

I)ld: lhe Juruan. I0151
ti..

Sub; Direction un(ler Scction -l--|r\ of thc Watcr ( l'revcntion and Control of Pollution)
.'\ct. I97{ and Section 3l A oI the Ai rsr cnlion rt nd Cont ro I of Pollution) Act.r{I'
l9ll l - lnr nosition oI Enyironm cntal Co nl ncnstt io n.

2. \Vhcreas- the Sanitary l.andfill o[ Shillong tvluniciprl Board is opcratinq rvirhout conscnt to
0pcratc liorn thc Board: ,, ,

. \\'hcrcas. an inspcction olthc Sanitary l-andfrll of'shillong llunicipal Board rvas carried out b1,
the Lloard's Olticinl on l'' r\ugtrst, 20?-l and Dircoion rvas issuetl tc rhe C[O. Shillong
Municipal lloanl lbr non-cornpliance to Solid Waste Nlanaqcrncnr Rule s. 201(r Vitle. NO NIPCB/
CON-S12009i 2024 -2025i152, Dated: l4rr' Augusr, 2024;

{l \

'1. \\"hrras. as per the l'est l(eport ofthe waste water collccted on I"'Augusl.20l-l tniJ 9,t'october,
l02l lionr thc Lexclratc Trcatnrcnt Tank indicates that all the pitrameters oI thc ['est Reporr have
excr:crlcd the Standards t'or l-and Dispo$l ol Leachatcs as pcr the Solid \\,aste lvfanagcment
Rules, 2016.

5. Whereas. inspeclion of the Sanitary Landfill ol'shillong lr,lunicipal lloard rvas again carried out
bv tllc lloard's Otllcial on g'h October, 202-l to nronitor cornplilnce ot' thc ciirectirtns issued by.
thc Lhard Vidc. NO. ilt PCI]/CON-8/1009/2024-101i/ l5l. Datetl:l-l'1'Auqusr. l0l-1 lnd ohscrvccl
thal no initiatirc rras lakcn bv thc Shillong Municipirl l]oarti :

(r. whcrsas. shoucause Notice rvas issucd to Shillong Municipal lJoaril virlc. T.o
No. ill PCU/CON-8i2009/102.I-20:5/ 15.1, Dated: 28'h Ock)bcr, l0l1 tirr violatins the tbllorving:-

i. Scction )5 of thc lYater (Pre"-ention and (-.outol o-f'Poilutipttl tct 197.t oul Section
2 I of the l ir / Pr.(;cutio,t and Control LtJ' l)ollution) ,ic t t98 ! .fit. qtext iay u Sanilarl,
l,urtdJill vithout o talid Consent-fi.ctn tlu, l]ounl.

ii. S,t,r'ti(D 2J/l) kl <l(b) o[tlrc ll'ater ll'reytntuttr annl ( ontni ol poll irnt .ltt lgTJ lbr
di.schorgitg leuL.ht c *QsI.,$,uler dirL'cth,it o hukl strcLrlt,

iii. Rul,: l5tr,1 <t tle Sotid ll,e.sre ,\ldnogent* I lcs. lAl6 /br l4,<,retitrg tithoul
u Ioi:trtioir li-rtttt rhc lloor<!.7. Whercas. oo rcspensc reci:ivc frorn thc Shilltxs lvlunicipal Lirald rill rlarc.

ll. Wltcrsas. thc lli,n'hle r.\ationll (ir¤cn fribunirl. t,rinciprrl Ucnch in its ortlcr OA No. 5{)l/101 7
(WP (( lVlt.) No. l75r'2011. Pan,a\aran Suraksha Sanriti & Anr. V:,. Lirrion ol lrdia & Ors.

rotrol Ilo rd tCl'CU) thn{. '-ll:c C l,(Llircctud ( cntral l'ollrrtir,rr (' rr lirr

I

l. Whcrcas, ConscDt to Establish under Section 15,126 of lhe \Valcr (pre'ention & Control of
Pollution) Act, 1974, as arnended and under Section 2l ol the r\ir (prcvention & Control of
Pollution) Act. 1981, as arnended rvas granted to lvlls shillong i\'lunicipal Board- vitlc T.o. No.
MPCBf I'B-CON-08-2009/2009-2010/ 12, Dated: 26,h November. 2009 tbr sr;rring up n sanitary
landfill ovel an area of 5.201 acres at Marten, Marviong, [ast Khasi Hills I)istrict;
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Meghalaya State PoUgtion Control Board
Forest: & EnvroDmefit Department. covernment of Megtlalaya

'AR0EN' Lumpyngngad, Shiuong 7s1014
Website r http:l /megspcb. qov. rn

i

(a.
c }IIEX'U'HrrY

ct)

{hilLrre. if au1, agairsl thosc accountablc tbr setting trp and nraintaining S-fPs. CETPs and ETPs

CPCI) rnay also asscss and rccovcr compensation lbr damagc to the en\irontnent and said lund
rray be kcpt in a separate accourt and utilizcd in terms of an actitrn plan fbr protection ol the

environmcnt. Suclt action plan mal' be prepared by thc CPCB rvithin thrcc rnonths":

9. Whereas, the Hon'blc National Oreen'fribunal. Principal llench in its order dated: l0/0712019 in

OA No. 10.-i8/201 8 on Ncws ilcm puhlished irr "'l he r\sian Agc'' Authored by Sar{ay Kaw litled
,'CPCII to rallk industrial units olr pollution lcvcls" that'"l'he SPCBs arrd CPCB rvere free to take

coercive rncasures- iucluding recovery ol cotnpcnsation for damages to the environmcnt otl

'Polluter I'ays' prirrciple and also to adopt precautionary measures on 'l)recautionary' principlc;

10. Whereas, the I'lon'ble National Grcen Ilibunal. Llastern Zone Benclt in its ordcr dated:

l0l03l2O?2 in OA No. I 00/202 li F-2, Shri Pyrrbait Sutnga Versus State o[ ivleghalaya & Ors that.

"computation of Environrnental (lompensation, cost ol'rcstitution and rernedial tneasttrqs as rvcll
as penalt-v to be irnposed for violation of environmental nornls".

Now, theretbre in vierv ol'the aborc the lVleghalal,a State Pollution Control lJoard in exercisc o[thc
porvers coffered upon it under Section i3A of the Water' (Prevention and Conttol ofPollution) Act, 1974

and Section 3lA of the Air (l)revenrion and control ol Pollutiorr) Act. l98l do hcreby imposed an

Environmental Cornpensation oI Rs. 26,25,000/- Rupees (Trvcnty Six Lakhs and t\Yenty fivc lhousand
only) on SHILLONG IVIIJNtCIPAI- BOAIID calculated ur thc basis of utctltodolcrgy developed by'

Ccntral Pollution Control Brrard firr Assessing Flnvironmcnlal Compcnsation and adopted by rlre

Nleghalaya Sratc Pollution Control Boald

The E,nvirorrmcntal Compensation shall be paid within a period ol'l5(filtecn)days frorn the datc ol
receipt olthe direction in the fbnrr of Denrand [)raft or Bankcr's Cheque to he drawn in f'avor of lvlcntbcr

Secretary, ivteghalar*a State ['ollution Ctrntrrrl Board, palable at Shillong.

ln casc thc unit tails to cornpl! rvitlr thc abbve directions. the Nlcghalaya State Pollutior Control
lloard will bc co[strained to iririate proceedings against your Lrnit as decmed fit undcr thc relevant Acts
and Rules

r.}

IRNIAN
\lcghalala Statc Pollttt ntlol Boar d,

luerno NO.lvlPCllr CON-8i2009/2024 :025i/i tl- /)

Sh illong

Dto: tne / 4anrrar),, 2025.

Copr trr:
l. 'l'he Sccretary, Forest & [:nvironmcnt Depanmcnt. Governnrent of]!'[cghalaya, Shillong for kind

information.
2. The Secretary, Urban Allhirs l)epaflmenl, Govemrrtent of ]leghala.va, Shillong fbr kind

infortnation,
3. The l)irector. Urban Atl'air-s Depanrnent. Meghalala. Shillong tbr krnd infonnation.

A
\

,\. cuAlull-\\

I

I

l

l
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Avijit Mani Tripathi <avijitmani@gmail.com>

O.A. No.217 of 2024 EZ Bench- Reply and application on behalf of Resp. No.4
1 message

Avijit Mani Tripathi <avijitmani@gmail.com> 21 March 2025 at 17:56
To: enatoli sema <enatoli@gmail.com>, Surendra Kumar <surendra_kr15@rediffmail.com>, Dn Ray <raydnr@gmail.com>

Ma'am/Sir,

Please find attached an advance copy of the reply affidavit and application for exemption from personal appearance
being filed on behalf of Resp. No.4- Deputy Commissioner, Shillong in the subject case before the Hon'ble NGT (EZ
Bench).

Regards,
Avijit Mani Tripathi
Advocate on Record
Supreme Court of India
B 17, Fourth Floor, Jangpura Extension
New Delhi-110014
Ph.011-43582788, 9958537705

2 attachments

OA 217 2024 REPLY RESP 4 DC EKH.pdf
6701K

OA 217 2024 Resp 4 exemption from personal appearance.pdf
3751K
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